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NOTES OF THE REGISTA\Y

ORDERS OF THE TRIBUNAL
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Order Cated 29.6,2004

By producing a copy of mx#Em the
communication Mo .A=-13/99-2000,/0.A.303/03/19

cdated 10,5.2004 of the Deputy General Manager

(Admn,) in the Office of the GMaT.D,,Bhubane~

swar, the lecarned Addl.Standing Counsel has

pointed out t%at the grievance of the applicang
as raised in this D.Aifhas since been resolved
and , thereby, the O.A. has rendered infructuous.
Counsel for the applicant coneédes to this
submission of the Addl.Standing Counsel
Shri 8.3.Jcna. In the circumstances, this
D.A. is disposed of for having become
infructuous.

Order dated 10.5.2004(as referred to
) 6l

(JUDICIAL)

above) & kept on record.
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